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CENTRAL ADMINISTRATIVE TRIBUMAL::GUWAHATI BENCH.
{0.A.No.58 of 2007)
DATE OF DECISION: 12.63,2007.
HON’BLE MR.K.V,SACHIDANANDAN, VICE-CHAIRMAN

HON’BLE MR.TARSEM LAL, ADMINISTRATIVE MEMBER

Shri B.K.S5arma APPLICANT

S ._ ADVOCATEFOR THE
Mr.S.Sarma . APPLICANT(S)

- VERSUS- | |
Union of India & Ors. RESPONDENT (S)

 Mrs.M.Das,Addl.C.G.S.C -
: : - ADVOCATE FOR THE
RESPONDENT (S)

!

1. Vhether Reporters of local papers may be allowed to?qo
see the judgments? :
2. To'be referred to the Reporter or not7xvm

3. Nhether their &ordshlps wish to see the faxr copy of
- the judgment?

4. ‘hether the )udgment is to be cxrculated to the
other Benches?

Judgment delivered by Hon'ble Vice-Chairman

Prod



CENTRAL ADMINISTRAT TVE TRIBUNAL, GUWAHATI BENCH
Original application 'No.58 of 2007 ' ;
Date of Order: This the 12 Day of March, 2007.
HON’BLE MR.K.V.SACHDANANDAN, VICE-CHAIRMAN
HON'BLE MR. TARSEM LAL, ADMINISTRATIVE MEMBER

Shri Biraja Kanta Sarma,
S/0.Late R.K.Sarma
"~ R/O Vill & P. O. Bihampur
Nalbari, S
" Dist. Nalbari, Assam. Applicant

By Advocate Mr. S.Sarma, Ms. B. Devi, Mr. H. K. Das.
-Versus-

1. Union of India,
Represented by the Secretary to the Govt. of Indxa,
Ministry of Heaith and Family Welfare,
New Delhi.
2.  The Director, General of Health Servxces,
Govt. Medical Store Depot.
Ministry of Health and Family Welfare,
New Delhi.

3.  The Chief Medical Officer,
Ministry of Health and Family Welfare,
Govt. Medical Store Depot,
Guwahati-16.
4.  The Chief Medical Officer,
 Ministry of Health and Family Welfare.
Govt. Medical Store Depot,
9.Cycle Row, Hastings
Kolkatta-22. Respondents.

By Advocate Mrs. M.Das, Addl.C.G.S.C.

- ORDER (ORAL)
SACHIDANANDAN,V.C;

The applicant was appointed as Pharmacist cum Clerk
and he continued till 1984. On medical ground the applicant applied.
for leave. The authority granted leave but such leave was never

[

. -~ extended beyond the applied leave period as\prayed‘for by the
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applicant. The applicant submitted a representation dated 01.03.1904
to the respondents to allow him to resume duty. But the respondents
}1ave not considered his reﬁr'esentation. Aggrieved by the said action
of the respondents the applicant has approached this Tribunal by
filing O. A. No. 126 of 1994, This Tribunal has passed an order dated

1.8.1994 (Annexure A) difec:ting the respondents to permit the

applicant to join in service. After the said judgment and order the

applicant requested the authority for his reinstatement as Pharmacist.

cum Clerk. But the respondents have rejectedi his prayer by passing-

- an order dated 186. 9.1996 on the ground of age factor. Thereafter, the

applicant bas approached thisv Tribunal again by filing 0.A.No0.216 of
1997(Annexure C) dated 6.5.1999. This Tribusal has directéd to give
appointment to the applicant by re}axing the age bar as stated in the
Office order (Annexure- G) dated 29.01 .03; The responaents have
challenged the  judgment and ordér dated 6,5_,1999, and have

preferred aﬁv‘h‘itj Petition before the Gauhati High Court and the High

 Court has disposed of the same by refusing to interfere with the .

order of the Tribunal. The applicant has made representation dated -
07.09.2006(Annexure L) but there is no response. Being aggrieved

the applicant has filed this O.A. seeking the following reliefs:-

-8.1.” To set aside and quash the
impugned = action of the
respondents in not counting the 13
years of continuous service of the
applicant for grant of
consequential service benefits.

8.2 To direct the respondents to count
the past 13 years of service of the
applicant for the purpose of

~ seniority, re-fixation of pay, along
with arrear salary due after re-
fixation and to allow him to draw
‘pension and other retirement dues.



8.3 ' To direct the respondents to treat
the period w.ef. 1994 to
29.01.2003 as on duty by adjusting
the same as admissible leave.” '

We' have heard Mr.S.Sarma learned counsel for the applicant and

Mrs. M. Das learned AddL.C.G.S.C. for the respondents. When the

matter came ‘up for h_ea.ring the learned counsel for the applicant has
su.bmi&ed that he will be satisfied if direc!:ian‘ is givén to the
Respond.entl No.2 to consider his representation dated
?.9,2006(Annexuré 1L w?thin a tme frame. Counsel for the
respondents has submitted that he has no objection if such direction
is given to the respondeﬁts. “In the interest of justice Court directs
that Respondent No.2 or any other competent au th.c::rity shall consider
and dispose of the same and pass a speaking order within a time

frame of two months from the dabe‘of receipt of this order. Liberty is

given to the applicant to file comprehensive representation before the

respondents within 10 days from today. The respondents shall

- consider the same alongwith the representation dated 7.9.2006 and

pass a speaking order within the above time frame.

O.A. disposed of. There will be no order as to costs.

\

o)

(TARSEM LAL) (K.V.SACHIDANANDAN)
ADMINISTRATIVE MEMBER ' VICE-CHAIRMAN
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Guwehati Bench

BEFORE THE CENTRAL ADMINISTREATIVE TRIBUNAL
GUWAHATT BENCH

Title of the case : .0, No. .S . .0f 207,

BETHWEEN

Bhri Birsjs Kanta Sarma....... Applicant.

Unidorn of Indilia & OrS..ccsceesn= Respondents.

BYNOPSIS

Instant 0A filed.by the applicant is based on the
impugned action on the part of the official respondents in
ot calculating  the past 13 yéarﬁ of ogualifying regular
service of the applicant towards extending the consequential
service benefits after his r@&nﬁtatementn The
represerntations filed by the spplicant remained unabttended
and  same are yvet to replied to by the respondents. Thdugh
there was & move to regularise the gap pevriocd of the
applicant by granting him leave as applicable but same is
vet to be materialized.

N
This is crus of the issue invalved in the present

08 for which the applicant has come under the protective

)]
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hands of the Hom'ble Tribunal.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
V4
e~
Title of the case : 1.8, No..v A7 c.0f 29487,
BETWEEN

Shri Biraje Kants Sarma....... Applicant.
AND X

Union of India & org...c.c:..:. Respondents.

I N D E X

81 .No. Particulars Page No.
1. Application 1 to 1y
2. Verification o ¥e
3 Annexure—f 16
4. Annexure—i 17
5, Annexure—L 18 —~ 20
b. Annexure~D sl — 24
7. Arinexure—E 91 — 26
g. Annexure—F 2
D Annesare—G 29
143, ! Annexure—H 29
i1, - » Arnexure-~I 20
12. Annexure-J ' 2] — 32
13, Annexure — I 23
W Annexure - L 2y .
EEREREERERLERREERRER AR AR LR LR L ERERRE RS ER LR RABRRERRERREERRR
Filed by : Miss. B.Devi, Advocate. - Regn.No.:
File :WS7\RIRAJA , Date  : §.3.0%
i . \?'\\ B .
e
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL::

GLUWAHATI BENCHz:

(An application under section 19 of the Central

Administrative Tribunal Act.1985)

Y

LI [ I e

* & 4

of 26E7

Shri Riraja Kanta Sarma.
8/0 Late R.K.Sarma,

R7o0 Vill<& P.O.: Bihampur,
Nalbari,

Dist. Nalbari, Assam.

-5
i

particular order but has been directed against

an

rennsanransnwaascs Applicant.

tinion of India,

Reprezented by the Secretary to the Bovt.of India,

Ministry of Health and Family Welfare,
New Delhi.

Tﬂe Director, General of Health Services,
Govt. Medical Store Depot.

HMinistry of Health and Family Welfare.

Mew Delhi.

The Chief Medical Officer.

Ministry of Health and Family Welfare.
Govt. Medical &Store Depot,
Guwahati-1b4.

The Chief Medical Officer.

Ministry of Health and Family Welfare.
Govt. Medical Store Depot,/

7y Cycle Row, Hastings

ey

Folkatta -~ 22.

es s enens s« Respondents.

PARTICULARS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION

I8 MADRE:

This application is not directed

ggainst  any

the

inaction

the part of the respondents in not calcuwlating the

o)
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service rendered by the applicant as continuous and
gualifying service for the purpose of granting service
benefits including pension and in not posting the applicant

in his earlier place of posting as assured by them.

2. LIMITATION:

The applicant declares that the instant
application has been filed within ﬁha. lim;tation period
prescribed under section 21 of the Central Administrative
Tribunal Act. 1988, That the applicant has preferred
representations from time to time which was followed by the
legal notice but sazme yielded no result in positive. The
cause of action as ventilated by the applicant is a

continuous one and same is & recurring cause of action.

G JURISGDICTION:

The applicant further declares that the subject
matter of the case is within the jurisdiction of the

Sdministrative Tribunal.

4. FACTS OF THE CASE:

4.1, That the applicant is & citizen of India s&snd as
such he is entitled'tm all the rights and protections as
guaranteed under the Constitution of India and laws framed

thereunder.

4.2, That the applicant on 23.12.1971 gt his dinitial

appointment as Pharmacist cum Clerk and he continued £il1l

\




1984, The applicant while was @nrking as  Pharmacist cum
Clerk in the Govt. Medical Stnre Depot, Guwahati, in the
yvear 1985, he bhecame mentaily imbalanced and applied for
leave. The authority granted leave but such leave was never
extended beyond the applied leave pericod, as prayved for by
the applicant. The applicant after a long term of treatment
could regain his bhealth and he submitted a representation
dated #1.63.1994 to the raﬁpmndents to allow him to resume
duty. In fact the reﬁpondenﬁé heing well acquaintéd with the
fact of his ailment, had neither drawn aﬁy disciplinary

proceeding against him, nor terminated his service.

4.5, That the applicant made severazl representations to
the respondents  for allmwihg him to resume duty by
submitting due medical certificate. Since the service of the
applicant was not terminafed, the respondents ought to have
allowed the applicant to resume duty by treating his period
of absence as medical leave but instead of that there was =&
complete silence on thg part of the reépmndent% in respect
of the prayer made by him. This has compelled the appiitant

to approach the Hon'ble Tribunal by way of filing Original

Application which was registered and numbered as 0.A No

12671994, The Hon'ble Tribunal having regard to the facts
and circumstances. of the case and upon hearing the parties
to ,the proceeding was pleased to dispose of the said g-.A
vide judgment and order dated 1.8.94 directing the
respondents  to consider the ,appointment)reinﬁtétement of
the applicant. The Hon'ble Tribunal while passing the
aféresaid'judgmenﬁ and order dated 1.8.}?945 has taken note

of the sickness and sufferings of the'applicant.

i
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A copy of the said judgment and
order dated 1.8.94 is arnnexed

herewith and marked as ANNEXURE - A.

4.4, That immediat@ly.afier the said judgment and order
dated 1.8.1994, the applicant requested the authority
concerned for his reinstatement as Pharmacist cum Clerk. But
the respondents while entertaining his sﬁch prayer passed
the arder  dated 14£.89.1996, rejecting his prayer for
reinstatement. The'ground stated by the respondents in the

said order was his dis-qualification i,e, the age factor.

A copy of the said order dated
16.87.1996  is annexed herewith and

- marked as ANNEXURE - K.

4.8, That thereafter the applicant had to approach
the Hon'ble Tribunal once again by instituting 0.4 No
216/1997, while registering his grievance against the
aforesaid impugned order dated 16.69.1994. It is statgd that
the basic contention raised in the said impugned order was
that the applicant has heen overaged for consideration of
his «case. The Hon'ble Tribunal took the view that the
applicant being an employee of the respondents, his asge
should not be a factor for disqualification for such
appointment. The Hon'ble Tribunal having regard to the
peculiar facts of the case was pleased to dispose of the
said 0.A vide Jjudgment and order dated 6.5.99 with a
direction to the respondents to appoint the applicant in the

post of Pharmacist cum Clerk;



A copy of the said judgment and
order dated B36.453.1999 is annexed

herewith and marked as ANNEXURE - C.

4.6 That the respondents challenging the judgment and
order passed by the Hon'ble Tribunal dated ﬁéﬂﬁ5.1999, have
preferred a Writ Petition beforeréhe Hon'ble High Court and
the Hon’'ble High Court after hearing the parties to the
proceeding was pleased to dispose of the said Writ Petition
vide judgment and order dated 11.9.#1 refusing to interfere

with the judgment and order passed by the Hon'ble Tribunal.

Copy of the said judgment and order
dated 11.69.2861, passed by the
Horn‘ble High Court is annexed

herewith and marked as ANNEXURE- D.

4.7. That the respondents even after passing of the
Jjudgment and order of the Hon'ble High Court, did npt
implementéd the same. The applicant complaiﬁing contemp®
against the respondents filed £.P No. 34‘of 2642 ¢ in 0.A Ne
216/97). The Hon'ble Tribunal on 16.48.20802 issued notices
to the contemners thereto enabliqg them to show cause. The
contemner No 2, thereto has filed an affidavit in the said
CP and assured that the applicant will be reinstated and
adjusted against the available vacancy. In  the said
affidavit the respondents have highlighted the
communications dated 38.69.20082, 23.16.20682 and 4.12.2660
issued by the Dy. Director,'Director af Health Services

(Medical Stores Organisation), New Delhi, wherein there was

a direction to the said contemner to adjust the applicant in

o



the post of Pharmacist‘cum’Clerk. It is wstated that the
applicant was in regular employment under the respondents
since \23.12.1971, having 13 vears of continuous service till
1984, and his service was.never been terminated by the
respondents at  any point of time. The Hon'ble Tribunal
having regard to the said aaaurance%'made on behalf of the
respondents, olosed the CP vidé Judgment aﬁd order dated
2. 12,2482, directing the respondents to pass necessary

order appointing the applicanmt within two weeks.

A copy of the said order dated
RFIZ.2E82  is annexed herewith and

marked as ANNEXURE- E.

4.8. That the respmnden#s as per tge judgment and order
passed byt the Hon'hle Tribunal as well as the subsequent
orders dated 3¢.69.2082, 23.14.2682 and 4.12.2¢02 issued by
the By Director, Director of Health Services ( PMedical
Stores Organisation), New Delhi, issued a3 communication
deted 7.2.2683, to his counsel regarding the appointment of
the applicant in the post of Pharmacist cum Clerk under the

respondents.

& copy of the said communication
dated #7.42.208683 is annexed herewith
ang marked as ONNEXURE - F.
4.9. That the applicant begs  to state that the
respondents have issued an order dated 29.681.20683 appointing
him in the post of Pharmacist cum Qlerk. It i% stated that

&

1\



the respondents in the said order have mentioned that he
will not get his ﬁeniﬁrity arid he will not be entitled %o
pensionary benefits.
A copy of +the s=aid order dated
29.1.20683 i3 annexed herewith and

marked as ANNEXURE- 6.

4.158. That the respondents at the time of issuance of
the +the order dated 29.81.288%, issued another order dated

2Q.¢1.2683,  indicating the condition of service that the

applicant would not get the seniority and he will rank

junior to all the incumbent in the said cadre, without re-
fivation of pay. The applicant suhmitﬁed his willingness
highlighting that said condition has been accepted without

any prejudice to his right.

Copies of the ssaid order dated
29,1 .2083% and the acceptance lebtter
dated 79.61.2883 is snnexed herewith
and marked as ANNEXURES - H AND I

respectively.

4,16, That the applicant begs to state that in terms of
the said order he resumed his duty and by rnow he has
completed the period of preobation and his service has heen
confirmed under the respondents. The applicant praying for
cmunting. his past service w.e.f. 28.12.1971 to the vyear
198%, for the purpose of seniority, pay fixation and
caleulating pensionary benefits, made & representation

before the concerned authority.

-
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A copy of the said representation
19.12.268835 is annexed herewith and

marked as ANNEXURE - J.

4.11. That the applicant begs to state that the
respondents  have illegally refused to grant him  the due
senicrity, pay fixation and benefit of counting the past
service for pensionary ‘dues. It is stated that before
confirmation of his service the respondents themselves have
called for the service book of the applicant by idssuing a

communication dated 29.16.72883,

It is further stated that in the said
communication the Dy Director General ((M8), GMSD, FKokatta,
requested the Dy. Asstt. Director General (M8), Govt.

Medical Store Depot, Buwahati to send the service book of

the applicant and to Qlacé on record the fact as to how the

period of gap/ absence aof the applicant has been treated.

& copy of the said communication
dated 29.148.204335 is annexed herewith

and marked zs ANNEXURE - K.

4.12. That the applicant begs to Stéte that the
respondents have realized the fact that there was no order
terminating his service and as such he would be entitled to
the. continuity in service and other cmnsequential service

benefits. It was therefore to calculate the past service for

a



the aforesaid henefits the service book of the applicant
that was prepared and maintained by the respﬁndentﬁ GMED,
Guwahati at the time of his initial appointment i,e, on
23.12.1971, with a further direction to regularise the "gap"
period so as to enable him to grant the consequential
begefitﬁg the respondents have called for the service book
of the applicant to provide hism the past service benifits.
The applicant could come to know that the GMBD, Ghy, has not
sent the correct information and as such the period of

shsence / "gap' could not be regularized.

4,13, That the applicant made several representation to
the authority concerned but same vyielded no resgult in
 positive., It is stated that in terms of the provisions
contained Vin FRSR, the appliﬁént i entitled to all  the
service benefits of his past 13 lung years of regular and
unblemish service. The respgndents ha;e maintained 8 total
silence in the matter. and refused to count his past 13 years
service in the same capacity for consequential benefits
which includes seniority, re-fixation of salary, and
pensionary benifits. There has been continuous assurances
from the respondents that he would be_gwanted the bhenefit of
his past service and he would be entitled for pension and

_other related service henefits but nothing has been done so

far in the matter.

4.14. That the applicant begs to state that the
respondents have acted contrary to the provisions of the
service rules in refusing to count the past 13 vyears of

continuous service of the applicant towards the

consequential service benefits. The impugned communications:

9
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indicating the ﬁervice cmnditiqn' are contrary to the
provisions of law  and same opposes ‘the constitutional
mandates. It is 5tatéd that the law is well sektled that
denial of counting past service as well as pension is bad in
law and in the service jurisprudence there is no provision
for such denial. It is therefore the action/ inaction on the
part of the beapondents'are liable ta be set  aside and

aquashed.

4,15, That the applicant is constantly pursuing the
matter to t%e authority concerned i,e, his present
controlling authority GMBD/Folkatta, as well as the GMSD/
Ghy but same yielded no result in positive. The
representations filed by the applicant is vet to bhe disposed
of. It is stated that basing on the assurances given hy the
respondents  the applicant waited for long but as on  date
nothing has beeﬁ done sa far in the matter. The applicant
could gather the information that, it was in the month of
.Gctober, 2686 the concern authority has made sOme
correspondences  with the BMSD/Bhy for doing the needful in
the matter but nothing has been communicated to him. It is
stated that due to non-fixation of the pay of the applicant
and not granting him the service benefits of earlier 13
vears of service he has suffered a8 lot and présently it has

hecome impossible for him to run his family.

f copy of one of such
- representations dated €©7.89 20666 is
annexed herewith and marked as

ANNEXURE -~ L.

14



It is wunder the fzcts and circumstances of the
case the applicant has come under the protective hands of

the Hon'ble Tribunal seeking redressal of his grievances.

2. GROUNDG FOR RELIEF WITH LEGAL PROVISION: ‘

on

1. For thaé the action/inaction on the part of the
respondents in ngt treating the past 13 vears of service mf
the applicant is illegal and arbitrary and violative of the
provisions of Constitution of India and the laws framed

thereunder.

b For that the action of the respondents in  keeping
the matter of counting of past service of the applicant for
consequentizl henefits pending since long is totally

uncalled for and same is lizble to be set aside.

S.3. me that the respondents have violated the settled
provision of law in not treating the applicants past service
as continuous service and thereafter to grant him all  the
ather service benefit including seniority, re fiwation of
pay, pension etc and to treaf the gap period as on duty by

adjusting the same a5 admissible leave eto.

G, Faor that the respondents have failed to apply
their mind while passing the impugned orders and committed

serious injury to the applicant harassing him financially.

11
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3.5, Far that in any view of the matter the
action/inaction of the respondents are not sustainable in

the eye of law and liable to set aside and quashed.

The applicant craves leave of the Hon‘ble Tribunsl
to advance more grounds both legal as well as factual at the

time of hearing of the case.

AN

6.DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhéusted

~ ’

all the remedies available to him and there is no

alternative remedy available to him. .

’

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

COURT:

¥

The applicant further declares that he has not
filed previously any application, writ petition or suit
regarding the grievances in respect Qf which this
application is made before any other court or any other
Eench of the Tribunal or any other authority nor any such

\
application , writ petition or suit is pending before any of

them.

8. RELIEF SQUGHT FOR:

Under the facts and circumstances stated above,

the applicant most respectfully prayed that the instant
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application be admitted records be called for and after
hearing the parties on the cause or causes that may be shown
and on perusal of records, be granted the following reliefs

to the applicant:-

2.1. To set aside and gquash the impugned action of the
respondents  in  not counting the 13 years of continuous
service of the applicant for grant of consequential service
benefits.

30w To direct the réﬁpmndentﬁ to count the past 13
years of service of the aspplicant fmﬁ the purpose of
seniority, re fixation of pay, along with arrear salary due
after re fixation and to allow him to draw pénﬁion and other

retirement dues.

8.3. To direct the respondents to tresat the period
w.e.f, 1994 to 29.81.2003 as on duty by adjusting the same

a2z admissible leave.

8.4. Cost of the application.
.5, any other relief/reliefs to which the applicant is
entitled to under the facts and circumstances of the case as

deemed fit and proper.

g. INTERIM ORDER PRAYED FOR:

Considering the facts and circumstances of the
CaBe, the applicant does not pray for any interim order at

this stage.

b
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1. PARTICULARS OF THE 1.P.0O.:@ '
286G A%998LY

1. T.P.0O. No.

2. Date : 17 .07

o

F. Payabhle at Guwahati.

s

12. LIST OF ENCLOSURES:

A stated in the Index.

14
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VERIFICATION

I, ©OShri Eirasa Kanta Sarma, émn of Late Rajani
Kantag sarma, aged abmmf 24 vears, \resident of Village and
P.0. RBihampur, Dist-Nalbari , Assam, do hereby solemnly
affirm and verify that the statements made in
paragraphs ncfhtkk;.Y;Ckh;“M;Lgt..,..Q.ﬂ«...n.nn..... are
true to my  knowledge and those made in

Y — U Yoy

paragraphs il o laacsnennes are also true to my legal
advice an d the rest are my humble submission before the
Horm "kle Tribunal. I have not suppressed any material facts

of the case.

el I sign on this  the Verification on this

L!“.‘:‘". 'u L] (.ja. y (31 ® 2 8 o % n Q ’ .:t'.t.j;:j .; a

Bignature.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL *} é | '
' +GUWAHATI BENCK : Co
: ‘ i
% EJ o ; ' Original,Appliéatién‘No.2l6 of 1997
Y R - T e ‘
Lo ‘ : , R T S R AR : o
' ?f ¥ : Date of decision;.Thisjtheuﬁth daygqf May 1999
;i L : The Hon'ble Mr Just%gé DﬁN,;BQruah,:Vice—Chairman

The Hon'ble Mr G.L. Sanglyine).AdminiStrative Member

v
Db

Shri Biraja Kanta Sarma, BN :
Ex Pharmacist—cum4Clerk, ;‘;ig,
Government Medical Store Depot,
Guwahati. ' po U

i

: R S .. Applicant
i By Advocates Mr A. Roy, Mr M. ! Chanda and
; Mr S. Sarma. o T o~
- versus - . e X ‘
f 1. The Union of India, represented by, the
Secretary, Government of India, Lo
Ministry of Health & Family Welfare,
New Delhi. S !
2. The Director General of Health Services,
Government Medical Store Du-nt, - . ,
Ministry of Health, . . o
New Delhi. , . :
3. The Deputy Assistant Director General(M.S.),
Government of India, _
Ministry of Health g Family Welfare,
Government Medical Store Depot, . _ ,
Guwahati. s T T e Respondents
Advocate Mr A. Deb Roy, "'Sr. C.¢.s.C.
ORDER
BARUAH.J. (v.C.) o

This applicapion ‘has Lbeen filed by the applicant

seeking certain directiqns to the respondents.

2. Facts for the . burpose of disposal of this

application are:

The applicant was appointed Pharmacist-cum-Clerk on
: Iﬁ&ﬁﬁf@ﬂ 23.12.1971 in the Government Medical Store Depot,
héb“ Directorate General of . Health Service, Guwaha;i. Heiread
¢ B.Sc. ith three years Di loma course in Pharmacy and
ddsogats.  VPC G- With three y ip , _, |

years Diploma course in Bio—Chemistry. gn the Wear

| IR N
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J 1985 he became mentally imbalanced and accordingly“Jge\

applied for leave. The authority granted him leﬁ\ﬁ.
However, on expiry of his leave further czxtension ol loadte
was not granted. During that period he left he

cme . et

after some time he returned with the help of his friend.
Thereafter he commenced a normal Llife. Accouvding Lo the

applicant he was not terminated from service. &g he

remained out of service for a long time he submitted

Annexure G representation dated 1.3.19%4 requesting the
respondent No.3 to allow him to continue his service.

. Thereafter, as nothing was done the applicant filed an

original application (0.A.No.l26 of 1994)

before thic

Pribunal. The . said application was dispoucd ol bty thiz

Tribunal by order dated 1.8.1994 directing the respcndents

T ~ to consider the case of'ﬁhe applicant sympatheticaly. The
| ) R '

; applicant again submiﬁtéd

W\. .

a detailed representation

requesting the authority to put him back in service.
/7 n‘

7 However, on 16.9.1996 tne impugned Annexure J order wvas
P .
\ .

§§@assed. As per Annexure J order dated 16.9.1996 the

el N\ Ty L e -
g 1l e , : : . . . .
“6 e N %ppllcant was not  found fit because he was overaged. Hence
ot L /:'/ g - - '
U w Y /the present application.

3. We have heard Mr M. Chanda, learned counsel for the

' ~ applicant and Mr A." Deb Roy, learned Sr. C.G.S5.C. The
1

respodnents have not filed any written statement, The

records have also not been produced. HMHr Chanda submits

that at no point of time the applicant's services were

terminated although he remained absent for a long time. #r
Deb Roy does not dispute the same in view of the fact that

no written statement has been filed and the records are
also not available before him. Mr Chanda also submits that
at’ no time the a

aprlicant was informed about his

termination from service. ‘As per the order of this

Tribunal dated 1.8.1994 passed in O.A.No0.126/94

his case,

<:;k§/ ‘
= > o\.:::."xt ...........

PR -~




ought to  have been, con51dered ymputuetically The

) . |

impugned Annexure J order dated 16 9.1996 shows Ehat the

authority just considered and stated thar the applicant

could not be app01nLed because he was ovcragod and not on

any other ground. From Lhe documents avaiable before us 1t

appears that according to'fne respondents the applicant

submitteqd resignation “wh y : was accepted. However, the

applicant has totally - denied the ;Same. The respondenrs

have not come forwarg witl]

N necessary documents such as the

letter of resignation, etc; Be that as it may, the

applicant was Suffering from mental sickness ang Lhis
Tribunal by order dated 1. 8 1994 passed in 0.A.No.126/94

dlrected the respondentq T to censider hi

[0}

Case
sympathetically, therefore['in our cpinion the age shoulg
not bpe e grdund for rejecting his Prayer. Mr Dpep Roy
also submits that in Lhc fltness of Lhings he may be given

a fresh appointmeént by relaxing the

this application
by directing the- respondents that in  the special
circumstances Lhe applicantf be given an appointment by

relaxing the age bar.

5 The application . is accordingly disposed of. No

E (QE\order as to costs.

\

2\

Bection Offlcear (J)
ST ATas N ( =ity T
. Centre)_ Adminisrati g Tribunaj
[ I T
zh, Guwahatha
TR “gqiudg, 1nEE-6

R

Guwanat g

8d/~ VICE CHAIRMAYN
S/ MEMBER (o)



| x A NEXVEE— . D
: ; N ¥ 4
t . . ¥
fN T AT I IGH C OL;"’.‘; ;
T {':;t'.-,,',v,m'.v‘ . Y
o . o 1 ,{,":.-2 " o S '
(High Coure or Assam D galaj’j’ ,_,IMegl*alaya :P..'Iarlnpur, Iripura,
o Ml'.f,oram & Arvnacbal Pradesh) o o
% SPIREE LT e
R WIL APPELLAT SIDE - :
. : 5 'W%Q’h w’f"‘fr* B8 co X .
! )’\ i A 4"‘J Faete i : '
) oo . ' ! |
- o ! . : i ; ~
| .y | :
St - ; , :
‘ ;'_"__~_...; R T, s L .Of 19‘ (/_{
PGl Rule ' j i
FE T . ' ! !‘ R
Py, Ao . e , i vy : ,
R ' R : ' i , : .
AR L, U Appellane
" SN i ; Lo I '
o o L ! Petitioner
| ! .
: : . ’ :,x .. ! l
A . )
{, Ho
. - P .
_Appelianc: ( 7 ' . B
e 2 C T 6D ———— g ; : ;
Petitione, - ' D Pl
!
' !
; C
T . |
v J'\ i H
s ey e e e rpenmaron : _._.._-L.—....._._.. T e !
e Nating v.Qflicer_or N ‘Office o mtcs reparts, orders or Procedings
i --—a-—-s—mau‘_..uanm,un:.__, — et ———
i K
. ; : ‘. ll
Atteste. : \
g
e - g
&dvacans, E .
i :
N ‘ . ; " y
R : ' i




H b 'y “"‘ b Li? .
, 1 t -

i i i \ %E \
n. i .__'1-' ! q :.if."' c,
: ‘:' {sr‘ " .. ;,,
o ” 1
l B et T ggi :

R . R . Co -‘! P . r’-i ?.

E ?J 0J®@Jﬂq by OFficer or %eria;‘g Dabgyéyj O:ich;ﬁotL ,hopqu ) é§’<;
‘ L AdvoCatO S Mo. i lor onc“eiﬁug ﬁ!

, L. l ’ : by

S 1.
{ - | | il
: . l . . (,:?‘

: (ACTING; 2
! 2
f ; §’BLE MRa J'USTICE H K K, SI NGH
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} ' :of those Cases whsre justice
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) tive T inch oL ccmpasaion.f The
|': ,;.l o °
‘ xespond| before Lhe Tribunal) had bemn
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:L & o Medical Stores Depotg,birectorntg General of Health
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i ; Servicek, Govt..offiﬁdxap Guwahuti in Decemoel, 1979
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SN :He read three vears Diplcma course

t i‘, . v ‘; . T {Q‘l {

I j ‘in'}?ha b
b ' Chrmistry” Unfo;tunatelya ‘n 1985. he beCame menta3ly E
. | R e i
g' o K - : =imhal& ,ed and»on : at!ground appliea for medical i
i ' ' i )i » ﬂxtff.f,.#-g.‘l ;b,;‘ ¢ Lh TR . : ;2
i ig :
Hy ‘aanctionea. HoweVer, ‘on explly i
\ " e
f : any i

. ! ﬁa‘
further 3 !:

: It wac the case of the appliﬂant bpfore ' |

' . ; .‘ i‘mn» DY i I

; the Tru>unal that whepihe beca ae alright. hesraported i

A o oA . a

i bmck fok duﬁy 8 metime in the year 138384, but he was i§

i i ,l"," ‘ - ;:
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"dispogut

.was thrahn outvon the gtound of His being overage
' Ls per the order{o£'§he Tribural,lfhe tnteatlion of the

,TmeUﬂr&‘was to.¢ons¢der the

i
e e i v ————E—— e €55

- -\Wﬂi\lf‘.’l."p»-m.ul

e BT AT ——

1.8.94 irpctinglthe wrif petitinnpr (respondents L

Cebd
i sl

‘before the Tribunal)?to consi ér his representation

'
]

‘ L
sympnth tically,_; owever, or 36 9,96, *KP der Was

[t rr

passed %hmt thev pp*icant beforc the Tribunul could not

‘be apouiﬁted as Pe haslax;eudg be» me overagé for
5 ras :

onterinc ihto Gobt.tsegvice.

20 ¥

This led the apolicaﬁt to

RTEE DRI 2 P .
£11a@ an Lhez“o Q\nbegore the Tzibunal. which has bazn
Ao a4 C :

"
W

ihpugned o1der date 6 5,99, The

K »“* Ee

Viaw. taﬁ@n Dy thc Tribunal ig tnﬂt in the absence . nf

. } :
dny-wci%ten reply on behalf oi the res pondents bc£OLe

B
the. Txiﬂunal, no;order ?f termination being Eorthcuning
¢ \\ ‘ ‘
‘ 1

to ay that thf applicant s case has been

i.-(x,”“‘ ,lg‘)n X ]
consid@ ed sympathﬁtically, could not be sald o be

and thet

'

-~
the

Tribuna : inasmuch'aé,?the appl*Cant s Lepresentatﬂon

g o ‘,v.. ;l
TR

-

i

‘

aqe of the gvnlicanc
EETRNEN A Pt : i

even forﬁfresh aﬁpointm@nt by rclaylng rthe requlrnment

J ‘

wr are oflth%.opinion that a sympathetic view
l

was tqken under thﬂ‘ ts and C*“Cumstlnmc by the

*ibunal where suchﬁﬁirectiOﬂs have been givem. We do
‘h :

not ﬁind it a fit pase'for interferenc;;r-Let the writ
z;m, N
)

potlttoner conqider the case of the reSpowlcnt

‘

‘

(ano]icaLL bm£ore the Tribunal) even for frosh appolint=~

m@nt to any su;tablc posf commensurate uL\u,“ma qual LE£3.~

Ca 1()1'16{,

;«b and when a yosf is vacant. Le¢amed
H 3

counsael for the Ieoponuent (gpol*pdnt bnxo; the Tribwe . &

nal) states that:b;s client 1s prenmrcc ?o work at any-
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\{ Jrigingl APPlecatioLg.
Moo Rativy ar,

GLdk SiikiT

l«‘v’ St e tn ey e

Trtenpt Bel i

Reriew Applinc . tion i

on fw.

I, Y 4

e e, /

——— 34 /01 vag AL 43
S Y

\
APPLa gy - . 'E,‘,/\ \t“/&(\ \Q('\/\'\A'l‘\ Q CAAYRGA

.R°pr\dant(s)

——— -

@ T‘ Q[C/\«\f\,’)
Q; \A \\v\\n\o\

‘ndv:.-catAD I.r the aon ) M. '\\l\ QQ\CV\«A\C\ S8 evowe VK Nl
T o vas, e Z.uw‘
Advorate - p the heapf,Jat.J)>\\,_C\&—&>
e .

20.12.2002!

—

This application is ror ccntem ©

: 1 led oy the applicant for elleyed non

complianct <f the juugyment and or.aer d,e 4
6.5.1999 pa.sed in C.A. NO. 216/37. By
the said juoyment and order, the Tribunal
directea the Tespradents to appceint the
applicant undar the res.ondents by tulax-
ing the aye bar. The respendents moved he

1 high Court und by judgment and oruer

dated 11.9.2001, the High Court retuscu

Lo intulvene in the matter .« Mr. g.x.

lhet -
Ma, leqlneu Sr. counsel appuearing cn
ehialt of the applicant submitted tigt

| desprey the difuction issued by cne
Teribunal datew 6.5.1%99, wre applicant iy
Yer Lo bu appointeda. Mr. gh.:nq. aluoc
sulrillue? Lhan e 4 macrer jis a lung
penuling vne and the case of tne @i licant
7md CCnsiacred by the Trlbunul Vlige Orues

Qatwed 1.8.1994 passca in o A. NO.126/1994.

MC. A.oeb ROy, learned Sr. o.¢.
‘S.C. appeatinyg on behylf of the rusuond-
enty zcicrrxng LO paragrupn % of Lhe

affidq»it stated that une pust of

Clat-cum-Clerk f{us lying vacant in

Pharimna-
KOlkata
on retirement of Mr. A.Dpas cn 30.11.20062
and the respendents are “illing te wupcint
the applicsnt in that post with imacciste
effice after Completicn ¢r the rormalities.
In the affidavitc the respladent. alzo
Stated that one post of PharmaCistecwi-
1ClexX will occur on 1.7.200L in the Govi.
(Medlical Store Lepot, Guwanati.

. MI. B.K. Sharma, tecrnec a1 .
counsel tor the upplicant stated that

‘the applicent 1s agréeable Lo accept the

Lotrer 0f appointaent iy Kclkata also.
iSane the applicant is ayreeanle, wne
matier may now be resolved.
The respondents shall now {:aue
the appcintacnt crder to Lihe applicant
expeuitiously as Ler the statenct
mencicneu in Palayrapit 5 Or il L. jaas gy
AN tarms QL the Qo “iuniCati.n nluLt.u
4.12.30v07.
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20.12.2002 Mr. B.K. Sharma, learnca oK. V

coungel. for Lhe applicant alls. supaiicta
that]siﬁce the a.plicant fupeined out
from the acpertaent since 1SBa-s5 wnu tnd
Order Was paeSsud Ly theTriouna)l on 1.8B.%4,
lhe Wwill lose the stniorily jena Will e

deprived ct the pensionary |bineiits. vhe

are not inclined Lo pass any ofwsi in

cthe.CoPw. -in EAls aspeCt, liavia: 1L <pén

e

to e resolved by the guthooicivs Lhuomaels

Y

ves justly, fairly anu roasonacly.

“he respondents sngll now Colplite
jehe pooess Gt appuintuand oo othe applica=-
At in Kolkata within twe wuexs L1040 Lne

date of receipt of the oruer .

; cred Subjecc'co Lhe obusdrvations ade
: abové; the conteinpt pruce~ding stands
' clossed.
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.- GOVT. OF INDIA .
GOVT. MEDICAL STCRE DEPOT ~
9, CLYDE RO, HA3TINGS,
KOLKATA —~ 22.

© ffice Order No. 201 Part & IT | Dateds 29,01,03

' . On agreeing and accepting the terms and conditions of

. appointment by Shri Biraja Kanto Sarma vide his acceptance dt.

2970103 against GMSD, Guwahati Office Order No. 253(Part-II)

hehw Q29701e03~uuotingﬂﬁGH52'MSO/*RIKZPuram%lNew Delhi letter No.
8018/6/99-87.1 dt. 10-01-03, he' is allowed to join in duty at

: OMSD, Kolkata w.e.f. 29-01-03 (FN)'in the post of Pharmacist-cum-

i, . i.Clerk on\Temporafy‘basis5in'thgw§galg of Pay 4,500-125-7,000/-.

: . i R T

e | ' He will not be accorded any sehﬁority in the cadre of
: e
!

Pharmaclst-cum~Clerk at the Office'and will be ranked Junior to all

-_ithe incurbents 1in the said Cadre.
i His initial Pay in the Post of Bharmacist—cum-Clerk is
fixed at Rs. 4,500/- in the scale of Rs. 4,500-125-7000.

Other terms and condition as laid down in his appointment
letter issued by the GMSD, Guwahati.

C . Cen o -
i : . b . i /

|

- Dephiy Director General (Ms),
e B S Kolkata. - 22. ,
. . Copy tog - ' ,
) 1. Directorate General of Health Services,
. Medical store Ordanisation, R.K.Puram,
New Delhi - 66 with reference to Dte. letter No. Cc-18018/"
6/99~ST. at. 10-01-03. : .
2. Joint Director. CGHs I/C,. :
A-K.Azad Read, Gopinath Nagar, :
. MSD, Guwahati - 781 016 o
: 3. Office Order Book. |
L]
) 4. Bill Table
S. Attendance'Table. |
‘ 6. Sr. Accounts Officer, PAO,
: ' ,: Min. of Health & Fch, KOlkata - 690
§ o 7. Biraja Kanto sarma.
B ,
Attasted | | (P.K.Guha)
ﬁ@zu Deputy Directbr General (Ms)

ddvocais, . o '
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EER appolnted (£resh. appointnent oy | ) i ' ak) p
L an temporaxy baais'to;thejpdkthéfgph@rmacisﬁ« 2 :
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S .iima,wiﬁhout'any raaauna~anﬁwnb?ice'duriﬁ

Ly tdonary period byyth&fappbiﬂting autnoxity, Thereaftox
jﬁ';*'%hetappoﬁnﬁment’mayﬁba“terminéﬁed at any timo By
"“",mpﬂth-nctice,'given by aksk eithey 5

L or the appointing suthority without.
.- X¥@asong, The appcinﬁingfauthoxiiyg}h j
. the right of texminating the sexvices of
_ L Lo fexthwith or bpfure{thq_qxpixation of. the period of
e notiee by making payment o him of a'sum tquivalent to
IR M e pay and allowances fop Lhe period of notice oxr the

;o JWhexpired portion thereos, . = ° ' '

fajf29;-Ha-Willvﬁa'oﬁ'piabétibhffnk.
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} relevant sules ang oXders ih force from time to tims

‘4, If any declaration QiV&ﬁfax'&gi..maiion furnished by
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be liable to removal Erom services and such other action
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To, SRR L S ; . bates ;01//7, /05
The Deplity Asstt. Director Beneral (1MG) !

Government of Medical Store Depot o
Aabfzad Road 1 A B .
Bopinath MNagar

Chumahati-781di6,

Guh s~ Counting of past service and payment of arrear malary.

With  due rbqpect I beg to lav the! Tollom1nn tew linew
for Your kind information and n@cpqqarv arrtion

thereof.

That Siry, in »;term%wpanf e orclern e a3 rig
N AAdmN/ 164/ 1S /78811 idated  7.202087 ( was appoilnbted {n the
prost of ‘rhaxmwilmf“cumﬁf]erv;; The ottice order rinted

29.1.260%  appointing me in the! said posi indicated
condition of. such sppointment, L

G

certain

.

That Sir, I making a gvizvance  sga2inst
16.9 .96 approached  the Hon' blP Lpnnr') Administrative
Tribunal, OBuwehati Bench by filing 0.A. No.l26/94. The said
Central Adm:ninttative Tribunall buwahubi vide it s 1anment
and  order dated 1.8.94; direuted the authority concerned’ . to
put me bhack in my service but my case wvas rejected by lurd@r
deted 15.9.9206. In the said QPdPP the cau:v of rejecitidn  was
my age. But the order passed by the (entral Administrative
Tribunal, - Guuwahabi ,Uenqh-dated 1.8.94 gone a  categorical
chirection for conmidévatian of my ca%e}ralaxing the »ae.

the carder

That air, I hnd to approach the Hon'hle ribunal
sonin by  filing UA No.216/97 rhallpnulnq Lhe saicd , corder
dated 16.9.96. The Hon'ble Central Administrative I'ribunal,
Guwahati Hench vide it® Jjudament and order dated 'O.8.9Y
disponed of the said O0A directing the concerned mubthoariby o
appoint me relaxing the BGE W Agerinst  the  Judgment  dated
65,99 authority preferred WaP. (c) No . 6E378/499 before the
Hon‘ble High Court which was® di%poqed of vide judament  and
arder dated 11.9.2d¢1 afflrminq the Jjudgment of the Hon’
Cerntral Administrative  Tribldnal, Suwshati Jiench. The
Judgments in question was in opebative and as such I hadd to
prefer contempt petition before the Central Administrative
Tribunal, Gueahati Eench. However, during the pmmdonry of
the aaid zontempt petition’'] was given the appointment
without there being any reference to my service. The
gservice rendered hy me in tiie organisation - prior ta o my
appaintment  wnder any circumstance can not be washed away.
It is note worthy to mention here that way back inm 1970 1
wan appointed in the same capacity and [ kept an discharaing
e duty without any blemish and as such my past -px'wxv ie

ired %o be taken into consideratinon conabling wme Lo gel
o conseouentiasl service henefits dncluding sprreze  wakary,
= aiority eto. :

e e

byl e

'

A




B ; In view of the abave.l earnestly reqguest Your
' Hunuur L chumf my' pm%t‘serv1ce for the purpose ot all

run'ﬂqurnlial wmervice b@nefita“includxng arrear aalary  and
%unlux&ty ard Tonr whluh I shall Wemain ever gratetul bo vou.

:_ N ‘ , - ‘ . , R
! Mhanking you, B
. L :, L *

¥uu1 ‘g o Faithtully

H”: s :‘: T 1 B
SR %, ROy o Lanfe QL((LQC_"‘
thrmag.,+ cum--Clerk:

Hovi. Ptedicel bamr& Domat
Kalkata.

¢ v
: H

Copy tos

: The Deputy Dxrectm , ,
! Bavt, Medicall Storewbepot,u

E G- Cycle Fow,' HaqtanQ‘“
Hmlhatammdﬁ“ww ‘ '
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COVERNMENT G NIA

Mitieny o 1 liearn & IAMII YW, |'A‘n|'
GOVERNMENT MEDICAL sTOoR1 l)l’l’()l

9, CLYDIL Row, HASTINGS, "KOLKATA-T00 ()22

e Dage 2

%o ' AN . : R

The Dy. Asstt, Director Generail(ns) =~ ¢ . i
Govt. Hedical Store Depot,

AK.Azsd Road, o :
Gopinath Negar, ! 1 :
Cuwabati ~ 781 016. , B .

'Sub:- Service Book of Shrd B.R.Sharma freshly appointed the
st of  Phamwclst-Cun-Clerk eL Govt. iiedicel Store
Depot, Kolkata - hﬂgardinq. h '

Ghay '

Plense wefor Lo Lhis office letter Ho. /(/\o,m)/Oz-Ou/)f')'.‘x de.

,/—-'wOO} rrgarding appolintment of Shri B.X.Sharws _
to this office w.e.f. 29-1-2003., The. Service Boo/. of Shwi Shmima during

the period from M3D, Guwshati is required by this c¢ffice for further
anlry ate. no a fronh oppoint 'm.\t o Kindly nend tha awre ot the earliest.

'

I .u.....tcim. ~Cum~Cleric

While sznding his Service Dook nacennary
clicumstances on which he was freahly anpoinf'm_‘. on CourL ozder
Lo vecordsd aloogwith, tho moda of traebment ol TRt pariod in s
wna aboent fren office st GISD, Guwphot '

entry  ebhoat the
Dieosa

y
L
Thio moy be treated as urgerni. .
i

fovrs falthivlly,

. L ) - /
, . /
Dy. Diractor Ganaval{iss)

. Holketa~27.
Cuy Lol :

Ve Uy. Divector Adma.{St)

Lie. Gonzral of Heclth Services,
H.5.0, Vest Bleck Mo.l, '»fi.ng No.G,
Rl Puraw, tew Delnd — 110 CG6.

~- fow inlocmaticn ploass

.y L -
« Z‘-.r - . Genaual (1S)
. Aa~22 .
4R /'/'P
L ,—;,\; a
SRS

22030901

VYRR

20368542
Ir‘.‘.%n!:.‘»-r
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To,

24 - Aunexver- L

The Chief Medical Officer, (I/C),
Govt. Medical Stores Depot.
Gopinathnagar, Guwahati-16.
Assam.

07.09.2006.

Sub: - Prayer for consideration of my case for posting at GMSD, Guwahati and to refix my seniority with

Sir,

retrospective effect as directed by the Hon’ble Court.

With due respect I beg to state the following few lines for your kind consideration and necessary
action thereof.

That Sir due to my mental illness I was out of office for some time but after regaining my health
I was not allowed to resume my duty for which I had to move the Hon’ble Central Administrative
Tribunal. Hon’ble Tribunal allowed my case by passing the judgment-dated 01.08.94 directing my
reinstatement in my post. However, the order was challenged by the Union of India through you in the
Hon’ble High Court, but the Hon’ble High Court did not interfere with the judgment passed by the
Hon’ble Tribunal. Even thereafter I had to file contempt petition before the Hon’ble Tribunal and it was
only thereafter I got my reinstatement in Kolkata Office.

In the contempt petition it was made to understand that in the month of July I shall be posted
back to the Guwahati Office and my seniority would be restored but now we in the month of December
2003, not to speak of restoring my seniority I am yet to get my posting in Guwahati Depot. It was at the
relevant point of time since due to non-availability of the post in question I was posted at Kolkata Depot.
till 31.06.05, but as on date I am continuing there at Kolkata as one of the Junior staff as my seniority
has not been fixed taking into my past service. In fact due to non-fixing of seniority I am being deprived
of my due salary as well as the avenue of further promotion. Apart from date in spite of repeated request
I am yet to receive my arrear salary for which I am facing tremendous financial hardship.

That Sir, the Hon’ble Court in each of my litigating battle has directed my reinstatement at
Guwahati Depot with restoration of my seniority but as on date none of my grievance has been answered
in affirmative. Apparently, it was the gross mistake on the part of the GMSD, Guwahati, and knowing
fully well the said mistake is yet to be rectified. Now at the age of 55 years I am being posted out of my
native place that too without redressing my grievances. Not to speak of redressing my grievances I am
yet to receive any reply of my as well as my counsel’s communications in this regard.

That under this peculiar fact situation today I am before your honour with a prayer to redress my
aforesaid grievances which includes my posting at Guwahati GMSD, fixation of my seniority, arrear
salary etc.

I hope and trust that your honour would gracefully consider my case and redress my aforesaid
grievances by appreciating the precarious condition.

Thanking You,

Faithfully yours,
fyiaia anta Saema

Biraja Kanta Sarma,
Pharamasist cum Clerk, GMSD, Kolkata.

Copy to :- 1. Director General (MS),
Govt. Medical Store Depot,
9, Cycle Row Hastings, Kolkata — 700022.

Attastes

—
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